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26411493, Mr.. MelL.Paresk- Counsel for applicant.

Haard, the lsarned counsel for spplicant.
Applicant has not evan completed 1 year sorvice.
Qg was party in 0.A.NO. 166/93 decided on 6.10.93.
The Tribunnl made observations against the extrensous
' circumstances which preveiled that tha authorities
in the matter of appointment and in the matter of
terminatien.
The ;aspondants were directed to teinstate
Chandra Prakash and they have reinstated Chandra
Caed.
Prakash awd_mqw there-ds-woopgsd, in thao A§lsu
3alu Ram Choudhary was the party. This 3ench
Nas directed that it is for tht resgondants t-
nass an order in relation to BaluRam Choudhcry
. as they consider it propesr 2nd in case of Chandra
A
g W/ Frakash also. When the tormination of Chandra
Prakasnh was set-aside naturally he was ruinstated {
and he has to be reinstated. So far there is no
post and it is for this reason the notice Annzx. 4/2 bews
- b@dﬂissu:d by tha resacndants to the applicant. So
)</ o he may get one month salary Plus allowance in lisu
& N
Cr)J\\ Tﬁa\\ © 1 of tha notice and noticos has Bboen given that his
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